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By vlrtue of the present rppllcatlon, the appllcant

rrdrr qr6htq lf thc orderc date6 15-9-2003 purported to

havE boon paeacd by the Aaslstent Commlcgloner l.e resPondont ltlo'2'

By vlrtuo of thc came, the servlceg of the appllcant havE beon

terrnt.natsd. Tho grlevance of the appltsent ig that the order haa

been paased tllegally ln vlolatlon of not only of the dlroctlonc

of thlc Trl.bunalr but algo evon the Drlht High Court.

2. At thtg stege, uc are not vgnturlng lnto the laid

controver8!o Our attentlon hag been draun to the fact that

an appeal agalnst the geld order 1c mal.ntelnablo and, thero?oret

uc ghould not entertaln the preeent appllcatlon.

S. Loarned coungcl for the appllrrnt contends that cince

the order ls ln dlcobedlence of the dlrectlons o? thtc Trlbunal ancl

lg totally 11legal, ,s ehould entertaln the preecnt appllcat.lon.

4. 5o fer es disobedlence of the dlrections of thig

Trlbunal l.a concerned, lndeed the appllcant r.lould be at llberty
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to take approprlate remedy, lf so edviaed, by fillng an

appDopDlate appllcation uhich c€n be consldergd on ttg
merl.ts, but utron ap.peal egalnst the lnpugned order lc
afrrittedly aval Labl.r- ttre appllcent must exhaust thr geld

roedy and thoroaftor, tf oo a dulscd, ln casr tt la noceasery,

fllr eppllcatlon ulth thlg Trlbunal.

$.TherrfoD., uor for the prosent, dllpot. of the proaent

appllcatlon dircctlng to

(") er tho tppllcatlon le prraaturr, thr appllcant may

profrr an eppeal ln tho flrat lnstance;

(O) ho noy takc noceeseay atcpc, lf lo tdvlead, tn case

rLc tobodlcncc of any dlroctlons of tho Trlbuoalo
t /8V
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